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3T / ORDER

PER RAVISH SOOD, JM:

The present appeal filed by the assessee company is directed
against the order passed by the Commissioner of Income-Tax (Appeals),
National Faceless Appeal Center (NFAC), Delhi, dated 11.01.2024, which in
turn arises from the order passed by the A.O under Sec.143(3) r.w.s. 144B
of the Income-tax Act, 1961 (in short ‘the Act) dated 21.04.2021 for the

assessment year 2018-19.

2. Shri Praveen Jain, Ld. Authorized Representative (for short ‘AR’) for
the assessee company, at the threshold of hearing, submitted that liberty
be allowed to withdraw the captioned appeal. The Ld. AR in support of his
aforesaid contention has filed a letter dated 27.01.2025. For the sake of

clarity, the letter dated 27.01.2025 is culled out as under:
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waiE / W.oa N, /oar /2025 / | oL R fRAE 27 ~o0)-2025
m‘ -

Before the Hon. Members,
Hon. ITAT, Raipur,
Subject: Request for permitting Withdrawal of Appeal

Reference: Chhattisgarh State Beverages Corporation
ITA 12/RPR/2025
AY 2018-19

Respected Sir,

That it is requested before your honor to kindly allow Withdrawal of Appeal ITA
12/RPR/2025.

For, Chhattisgarh State Beverages Corporation

o UraCenerak Maitaderfs.
AR (BT-)
3. Smt. Tarannum Verma, Ld. Senior Departmental Representative (for
short ‘DR’) did not object to the seeking of the withdrawal of the captioned

appeal by the assessee appellant.

4. Considering the aforesaid facts, we herein permit the assessee

company to withdraw the captioned appeal.
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S. In the result, appeal of the assessee company is dismissed as

withdrawn.

Order pronounced in open court on 28t day of January, 2025.

Sd/- Sd/-
ARUN KHODPIA RAVISH SOOD
(ACCOUNTANT MEMBER) (JUDICIAL MEMBER)
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